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GENIRAL ADMINISTRAT IVE TR IBUNAL
© BANGATORE_BENCH

Second Floor,
Commercigl Complex,

Indiranagar,
BANGALORE~ 560 038,

Pated 30 S F 34004

APPLICATIQN NO: 1214 and 1286 to 1297 of 1994,

APPLB:ANTS’“Smt.Shashikala Devi Murthy,Southern Railway,Mysore
V/s and Twelve Others.

RES PONDENTS : The Secretary,Ministry of Railways,New Belhi
and three others.

Te

1 Sri.M.S.Anandaramu,

’ Advocate,No.27, )
First Floor,First Main,
Chandrashekar Compelx,
Gandhinagar, Bangalore~9.

2. Sri.A.N.Venugopala Gowda,
Advocate,No.8/2,Upstairs,
R.V.koad, Bangalore~560004.
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Suhject s~ Feiwarding mf ¢apics of the Order-
Central Administrative Tribunal,B

Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/ INTER IM ORDER/ passed by thie Tribunal in the above

mentioned application(s) on 22nd Septembero%994°
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATION NB5.1214 &
7285 70 1297 OF 1994

THURSDAY THIS THE TWENTY SECOND DAY OF SEP.94

MR. JUSTICE P.K. SHYAMSUNDAR - viIce CHAIRNAN

MR. T.V. RAMANAN MEMBER (R)

1. Smt, Shashikala Devi Murthy,
~ Major,
Working as Rajyabasha »
Rssistant Grade-I, Office of
the Divisional Personnel
Officer, Southern Railuway,
Mysore

2., Smt. K. Padmini,
Major, Working as Sr,Clerk
office of the Divisional
Personnel Officer, Southern
Railvay, Mysore

3, Smt. N.S., Vijayalakshmi,
Major, Working as Sr. Clerk,
0/o the Divisicnal Operating
Manager, Southern Railuay,
Mysore

4, Smt, M.R, Vedamba,
Ma jor, Working as Head Clerk,
0/o Divisional Operating Manager,
Southern Railuway,
Mysore

5, Smt. Prema K, Motebennur,:
Major, Working as Clerk,
D.0.M.;* 0/0 Southern Railuay,
mysore City, Mysore

6, Smt. K. Ramavenkatesh,

Major, Working as Head Clerk,

0/o the D.P.0., Southern Railway,
mysore City,

,Smt., Nagarathna,
‘Méjor, ,orking as Ferro Printer,
y 8/o Sr, DEN(ﬂ%,
R wwilT ) Southern Railway,
x:\ _ﬁ.\“ .J,(/‘ "mys 0?8
S e
Eang v B4 Smt, V. Geetha,
Y " Major, Working as Clerk,
Office of the DEN(D),
Southern Railway,
Mysore .



10,

11.

12,

13,

Smt, A, Jaya thi
~major, Working as Sr|
0/o DlVlSlOﬂ&
Talecommunic%tions,
Railways, Ny&ore Cit|
Nysore 1

|
Smt,A.D. Ushlkumari
ma jor, UOrking as Sr

1 Signal}
outhern

b ‘Clerk-,

; Typist,
kgnal

Telecommunicﬁtlons, Southern Railway,

Mysore City,m |
Mysore |

Smt.K.B, Ren ka
major, Norkiﬂg as Jr|d Typist,
pffice of thﬁ Divisignal

Operating Na“ager,
Southern Raillvay, |
Mysore City,lﬂysore

Smt, Gayathrj
major, Working as Srj
0/o the Divis

ShanmuLam,

Clerk

ional Operating

Manager, Souﬂhern RaPluay,

Mysore Clty,jMysore

Smt. Bhagyamma,

\
ma jor, uorklrg as Pekn;

|

Office of the Divisional

Operating Marager, MW
Mysore ; ]

’ |
( By Advgcate Sh&

|
| s
Vi

The Union of Ihdla
by its Secreta;y,
Ministry of Raaluay, !
Rail Bhavan,
New Delhi = |

i

The Géheral‘MQhager,
Southern Railuays,
Park Touwn, ”

Madras B

|
The Divisionah
Scuthern Railuay,
Mysore o

The Divisional] Railuay
Southern Railq%ys, Mysore

sore City,

‘N,S. Anandaramu)

Manager,
|

Personﬁel Officer,

( By leerned Stapding Counsel )
for Railuays, Shri A.N.

Venugoﬁgl

Rpplicants

Respondents




ORDER

MR, JUSTICE P.K, SHYAMSUNDAR, VICE CHAIRMAN

Admit .
2, Heard both sides,
3, The rerusal_of dearness relief on the

family pension to the person who also later got
employed on compassionate grounds is the subject
matter of'theSe applications, The denial ié'héld
as untenable and unjustifiable in sarlier
proceedings before this Tribunal in 0.A,.No,593/93
disposed of on 26.5,1993, This case is on al]
fours uith the case referred to supra on the basis
of the principle 1zid douwn therein holding that
the employees appointed on compassionate grounds
are entitled to dearness reljef on family pension
in the event of being in receipt of family pensicns,
We, therefore, follow the dicta in‘the aforesaid
judgment of ours and make a similar order herein
also, This application thus succeeds. The Railway
ARdministration who is the authority concerned is
';*.5% ' directed to grant dearness relief on family pensicn

m.e.f, Rugust, 1993, No costs, Compliance within
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Q_wthls order, UWe are told thet oreSLP is pending

%efore the Supréme Court against the earlier judgment
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AR ~. J,/Qmakters. It is not necessary for us to say that
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7pll naturally depend on the
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Sl"" Central dn'win Lauve Tribunal SC‘I’\

Baengalore Bench .
MEMBER (R) Bangalore VICE CHAIRMAN
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